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Leave granted.

The award of the Collector under Section 11.is of the
Land Acquisition Act, 1894 is dated Novenmber 26, 1976. The
award of the reference Court under Section 26 is ' dated
January 10, 1985. Therefore, the appellant is entitled to
the paynment of enhanced interest and sol ati um under Section
28 and 23 (2). The controversy (raised in this matter 1is
covered by the recent judgnent of this Court delivered on
Noverber 29, 1995 [C. A @SLP 8494/87] in Prem Nath Kapoor &
Os. v. National Fertilizers Corporation Ltd. & Os.

In other respects, the appellant is not entitled to
adjust interest and solatium fromthe principal amunt of
conpensation determ ned under Section 23 (1) and deposited
on the respective dates. He is also not entitled to interest
on solatium Equally, the appellant is not entitled to
addi ti onal anpbunt under Section 23 (1-A) at 12 per cent per
annum The appellant is entitled to solatiumat 30 per cent
on enhanced conpensation under Section 23 (1) from the
respective dates of enhancenent till the dates of deposit
nmade in the reference Court. Equally, the appellant is
entitled to interest at 9 per cent for one year fromthe
date of the possession of the land and 15 per cent
thereafter till date of deposit into court.

Appeal is accordingly disposed of. No costs.




